CcENTRAL ADMINISTRATIVE TRIBUNAL, JABALPUR BENCH, JAB ALPUR
| Original Applicatipn No, 866 of 2002

Jabalpur, this the 22nd day of March, 2004

Hon'ble Shri M.P. Singh, Vice Chairman
Hon'ble shri Madan Mohan, Judicial Member

shri M.L. Dixit, Son of shri
 Bandideen Dixit, Aged about 57

years, Assistant Congervator of .
Forest, Harda, Resident of Village -
Amdhera, District Dhar, MeP. eses Applicant 1

(8y Advecate - shri Hershwardhap Singh Rajput on behalf of
shri Vipin Yadav) '

!'B r § u.g

1% Union of India, Through
secretary, Ministry of Forest
and Environment Department,
New Delhi’s

2, Union Public Service Commigs jon,
through Secretary, Dholpur House,
New Delhi’

35, The State of Madhya Pradesh,
thr ough Secretary, Ministry of
Forest and Environment Departmwent,
vVallabh Bhawan, Bhopal, Madhya
Pradesh’s

e R.P. Shukla, IFS’ Dye. C.F.

S5e A.K. Baronia, IFS, Dy. CeFe

6. Mohammad Sayeed Khan, IFS, Dye Cef.

T KeSoe ﬂétam, IFS’ Oy. C.F.

'80 VeKe Saxsna, IFS, Dy. COF.

9. DeVe Kapil, IFS) Oye. C.Fe.

10, Anup Singh Rajput, IFS, Dy. C.F.

11, JeSe Tomar, IFS, Dye C.F.

12, Narendra Singh, IFS, Dye C.F.

Respondent Nose 4 tov12 represented

through their Secretary, Department of

Forest and Environment, Vallabh Bhawan,

Bhopal, MePo seo R {C] vdent

(By Advocate - Sshri Om Namdgo for the official respondsnts

Nos. 1 to 3 and none for private respondents
Nos. 4 to 12) .
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By filing this Original Application the applicant has

claimed the following main reliefs 3

nii) to igsue a writ in the naturs of mandamus
.record relating to the promotion of the regpondent Noe.
4 to 12 may kindly be produced for perusal and
reference.

iii) to issue a writ in the nature of certiorari
order dated 15,352001 and 12.4.2001 may kindly be
qua ghed. \

iv) to issue a writ in the nature of mandamus
respondent No., 1 to 3 may kindly be directed to
coneider the case of the applicant on the post of
Indian Forest Service with all consequential benefits.®

5. The brief facts of the cass are that the applicant is
a State Forsst Service officer. He was due fof considarationi
for induction into the Indian Forest service under the ;
provisions of Indian Forest Service (Appointment by
fromotion) Regulations, 1966. A selection committeé was
constituted by the Union Public Service Commission.to
consider the State Forest Service officers of Government of :
Machya Pradesh and to prepare a selact list of thess
officers of Madhya Pradesh cadre for induction into the
Indian Forest Service. The eelaction committee held the
meeting on 20th October, 2090, to consider the nine
vacancies in the promot ion quota of the state cadre as
datermined by the Central Government in terms of Rule
4(3)(b) of the Indian Forest Service (Recruitment) Rule, %
1966 read with Regulation 5(1) of the Indian Forest service
(Appointment by Promotioa) Requlations, 1966 On fha basis
of the confidential reports, for thé nine vacancieg the
gelection committee considered the names of 28 State Forest
.Lssrvice off icers of Madhya Pradesh cadre. The selection
committee agsessed the suitability on the basis of

:SCLL/ifnfidential reports of the officers. The applicant wag at
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gerial No'% 4 in the eligibility list for congideration for
inductien :lnto the Indian Fﬁrsst service from Madhye Pradesh
cadre’; The lesarned coungel for the respondents has produced
the selection committes proceedings before us for our |
perusal. We hawe peruged the selection committee proceedings
held on 20th October, 2000, We find that for appointment to
Indian Forest Service by promotion requiree that the
golection committes will clagify the of ficers in the
category of ‘outstanding®, Very good!, 'good' and ‘unfit'.
As per the assesamant made by the ‘gelection cammﬁg:e the
applicent was graded as 'good', uhereas the other/officers
were graded as ‘very good'. Since the officers of higher
grading were available, the applicant could not be selscted
by the selection committee due to the lower grading. Hence
the applicant could not be included in the gelsct list
prepared .Uy tha salection committee meeting held on 20th
October, 2000, Accordingly, the respondents hawe pagsed the
order inducting nine of ficers in the Indien Forest Service
from Madhya Pradesh cadre. Seven officers junior te the
applicant have aleo been inducted. We also find that the
Committee of W
geloction has besen made by .a zthe highest lewvel ,amd fs per
the law laid down by the Hon'ble Supreme Court the Tribunal

or Court cannot substitute themselves to be a selsction

committee and make selsction.

Je In view of the afo msaid legal position and in vieﬁ of
the fact that the applicant has been given lower grading, ue
Pind that there is no ground to interfere with the orders
dated 15th March, 2001 (Annexure A=7) and 12th April, 2001
(Annexure A-8), passed by the respondents.

4e For the reasons recorded abovwe the Original Application
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js bereft of any merit and js accordingly, dismissede. No

costs's » 1
(Madan Mohan) (n.P, Singh)
Judicial Member Vice Chairman
PSRBT | N/ AP,
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